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GOVERNMENT OF KERALA
Law (Legislation-D) Department
NOTIFICATION

No. 8445/Leg.D2/2017/Law. . 10th April, 2017.

Dated, Thiruvananthapuram, 27th Meenam, 1192
.20th Chaithra, 1939.

In pursuance of clause (3) of Article 348 of the Constitution of India,
the Governor of Kerala is Pleased to authorise the publication in the
Gazette.of the following translation in English language of the Malayalam

Language (Compulsory Language) Ordinance, 2017 (5 of 2017)

By order of the Governor,

B. G. HARINDRANATH,
Law Secretary.



{Translation in English of the “2070e1 ea@os 83 (midenimulo;
£o1) @odawimadad” published under the authority of the Governor.] -

ORDINANCE No. 5 OF 2017

THE MALAYALAM LANGUAGE (COMPULSORY LANGUAGE)
ORDINANCE, 2017

Promulgated by the Governor of Kerala in the year of Slxty-elghth A
year of the Republic of India.

AN
ORDINANCE

to provide for teaching Malayalam as a Compulsory language in all
educational institutions in the State and Jor matters connected
herewith or incidental thereto. '

Preamble.—WHEREAs, it is expedient to provided for teaching

~ Malayalam as Compulsory language in all educational institutions in the

State and for matters connected herewith or incidental thereto;

AND WHEREAS, the I_.cgislative Assembly of the State of Kerala is not

- in session and the Governor of Kerala is satisfied that circumstances

exists which render it. necessary for him to take immediate action;

Now THEREFORE, in exercise of the powers conferred by clause (1) of
Article 213 of the Constitution of India, the Governor of Kerala 1s
pleased to promulgate the followmg Ordmance —

‘1. Short title and commencemem —(1) This Ordinance may be called

the Malayalam Language (Compulsory Language) Ordinance, 2017.

(2) It shall come into force at once.

2. Definitions.—In this Ordinance, unless the context otherwnse
requires,—

£
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(a) “Government’ means Government of Kerala;

{b) ‘Educational Institutions’ mean all Government, Aided,
Un-aided, Self financing institutions and all the schools functioning in the
~State under the control of the Central Board of Secondary Education

(CBSE), Indian Counc1l of Secondary Education (ICSE) and other Boards. _

(c) “Prescribed’ means prescnbed by Rules under this Ordmance

(d) “State’ means the State of Kerala.

3. Malayalam to be a co:ﬂpulsory language in all the schools in the v

~ State.—(1) Notwithstanding anything contained in any Act for the time
being in force or any rules or orders made there under, Malayalam shall

be taught as a compulsory language from classes first standard to tenth.
standard in all schools startmg from the academ:c year 2017-2018 in

the State.

(2) No restriction shall be imposed for speaking Malayalam in the
schools of the State cither directly or indirectly.

(3) No board or notice imposing. restrictions in speaking
Malayalam language in any manner shall be displayed or campaign
conducted for that purpose as provided. in sub-section (2).

{(4) In case students coming from other states or foreign countries,
who pursue studies in the State and who find it difficult to study

Malayalam, may be exempted from the Malayaiam language examination -

in the temh standard

(5) In the case of schools under Central Board of Secondary
Education (CBSE), Indian Council of Secohdary Education (ICSE) Boards
 etc. compulsory Malayalam language studying shall be a pre condition for
granting No Objection Certificate and the No Objection Certificate of
such schools who ‘have not pro\nded for such compulsory study shall be
cancelled. :
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(6) Compulsory Malayalam language study shall be mﬁde as a
condition for granting recognition for unaided Schools under the
provisions of Kerala Education Act a_nd Rules.

4. Penalty for violation of Provisions of Ordinance and Rules.—(1)
The Headmasters of schools violating the provisions of this Ordinance
and Rules shall be punished with a fine of Rupees five thousand.

(2) An Officer not below the rank of Director of Education
authorized in this behalf shall recover such fine from the said Head
Masters in the manner as may be prescribed.

(3) In the case of unaided schools, the recognition of the said
schools shall be cancelled for three violations of such nature and in the
case of schools under the CBSE, ICSE Boards, the No Objection
" Certificate granted to such schools shall be cancelled in {he manner as
may be prescribed.

5. Power to make rules.—The Govemnment may, by notification in
the Gazette, make mles with prospective or retrospective effect, for the
purpose of carrying out the provisions of this ordmance

, (2) Every rule made under this Ordinance shall be laid, as soon as
may be after it is made, before the Legislative Assembly while it is in
session for a total period of fourteen days which may be comprised in
one session or in two successive sessions, and if, before the expiry of the
session in which it is so laid or the session immediately following the
Legislative Assembly makes any modification in the rule or decides that
the rule should not be made, the rule shall thereafter have effect only in
such modified form or be of no effect, as the case may be, so however
that any such modification or annulment shall be without prejudice to the
validity of anything previously done under that rule.

6. Removal of difficulties.—(1) If any difficulty arises in giving
effect to the provisions of this Ordinance, the Government may by order
published in the Gazette do anything not inconsistent with the provisions
of this Ordinance, which appears to them {o be necessary or expedient for
removing the difficulty:

C 31245201787,
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Provided that no Order shall be made under this section after the
expiraﬁonoftwoyearsﬁuntbedateonwhichthis&dimmecomesimo

, force. -

(2) Every order published under this section shall, as soon as may *
be after its publication, be laid before the Legislative Assembly.

_P. SATHASIVAM, .
GOVERNOR. -

PRINTED AND PUBLISHED BY THE SUPERINTENDENT OF GOVERNMENT PRESSES
AT THE GOVERNMENT CENTRAL PRESS, THIRUVANANTHAPURAM, 2017,



